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former U.S. Ambassador 
about Smt. Indira Gandhi
having received U.S. money 

SHRI KANWAR LAL GUPTA; We 
want a fulLfledged discussion.

«sfr w n m  (*r«frr) :
Jtrr hto vrcsx I 1 j®  imfWt
qft ?3n3r?r ^  ^  ^

f  I q* KVS ft 3Mt $ % WTotrtfo
ti^o i^Tt am £ fari wr r̂r Tfr t
^  -tto lr sfc-n srmr ssrft 1 1 »r? snf 
sfa f —art̂ ff «Pt to*  %HTjnf|rTr 1 ^
ft ?«rmr ?r srra 1 <Ht «n̂ f f  1 ?sr srsr 

|, imbm  vfsr 1  *tjv *w
x|—zrf ft m w  1 1 wi<t fr* *rff 1

MR SPEAKER: I have accepted
that it is a matter of great import­
ance. This morning, 1 contacted the 
Prime Minister. I thought there was 
no point in discussing the matter 
without getting the book. I have 
requested 1he Prime Minister to get 
the book so that there could be a 
truthful discussion, not a wild dis­
cussion, so that we may get all the 
material. Let all the sides have an 
opportunity of getting, collecting, all 
the material. I do not merely want 
the members to shout against one 
another . . . (Interruptions) 1 do 
not know who is a CIA agent and 
who is not. The matter is of very 
great importance. If it is true, it is 
one thing. If it is false, it is a slur on 
our country. II it is true, it is a sale 
of our country’s prestige. Therefore, 

"I am going to take a* very serious 
note of it. I will give the House full 
opportunity to discuss it. I have re­
quested the Prime Minister to get 
the book and he has promised to get 
St.

TMT JIITHiq (TTTÔ V) : WBTCT
t  wrr̂ t ? fa srm *ra

qftftmr fa wrft Jimm faer srrti 1 
377 *f CnfT 3 ^  fclTT............

MH. SPliAKER; We are going to 
have a discussion on that.

tw wirmer ■■ ^  wnift srs 
tro# flwfor £5 , Tw
% *iwr *rr #fa*r vnmnft % ttt %vn w ,  
XIX «f€T i («nrerm)

«r> Hww f«rf (vrTfsr^) : w«*wr
^  3TR % *TR VT *STH JnW SIT

TfT % 3 *rr»wt t o t  wnprr g 1
4  arttar «Ft «n# w m  «tt qr̂ S- w r  
vm  1 (wrw*) tnp wrrft <t<s?t w  $, ^  

fô rr | far ‘sftfj1 ^ *r$r
fwr <qT, *̂f ^  % faq $5T «rr 1

(wrtu*)
MR. SPEAKER; You seem to think 

that the House can be taken like 
that. You give notice.

SHRI SHYAMNANDAN MISHRA: 
This is a very serious matier.

MR. SPEAKER: Let him give in
writing.

(Interruptions)

13.12 hrs.
PAPERS LAID ON THE TABLE 

S ta tem en t re : su pp ly  op C o a l t o  
T herm al P ow er  s ta tion s  

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): I beg 
to lay on the Table a statement 
(Hindi and English versions) regar­
ding supply of coal to Thermal Power 
Stations. [Placed in Library. See 
No. LT-4267-79.]
N o t if ica t io n  under P assp orts A c t , 

1967.
THE MINISTER OF STATE IN 

THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SAMARENDRA 
KUNDU): On behalf of Shri Atal
Bihari Vajpayee, I beg to lay on the 
Table a copy of the Passport (Second 
Amendment) Rules, 1979 (Hindi and 
English versions) published in Noti­
fication No. G.S.R. 82(E) in Gazette 
of India dated the 28th February, 
1979, under sub-section (3) of section 
24 of the Passports Act, 1967. [Placed 
in Library. See No. LT-4268/79.]
R eport op the Court op  Inquiry on
ACCIDENT AT CENTRAL SAUNDA COLLIERY

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA); I beg 
to lay on the Table a copy of the Re.
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•port (Hindi and English versions) of 
the Court of Inquiry on the accident 
which occurred on the 16th Septem­
ber, 1976 at the Central Saunda Col­
liery. [Placed in Library. See No. 
LT-4269/79].

N o tif ica tio n s  under M a jo r  P o r t  
T ru sts  A ct, 1963, M erchant Shipping 
Act,, 1958, R eview s o n  and A n n u a l 
R ep orts o f  Indian Roajd C o n stru c ­
t io n  C orp ora tion  Ltd., N ew  D e lh i 
f o r  1977-78 and Cochin Shipyard Ltd., 

C och in  f o r  1977-78

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT 
(SHRI CHAND RAM): I beg to lay 

on the Table:—

( 1 ) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (3) of 
section 122 of the Major Port Trusts 
Act, 1963: —

(i) The Tuticorin Port Trust 
(Procedure at Board Meeting) 
Rules, 1979, published in Noti­
fication No. G.S.R. 94 (E) in 
Gazette of India dated the 1st 
■March, 1979.

(ii) The Board of Trustees of 
the Port of Tuticorin (Payment 
•of Fees and Allowances to Trus­
tees) Rules, 1979, published in 
Notification No. G.S.R. 95 (E) in 
Gazette of India dated the 1st 
March, 1979.

[Placed in Library. See No. LT- 
4270/79].

(2) A copy each of the follow­
ing Notifications (Hindi and Eng­
lish versions) under sub-section 
(3) of section 458 of the Merchant 

Shipping Act, 1958:—

of India dated the 10t.h March, 
1979.

(ii) The Merchant Shipping 
(Registration of sailing Vessels) 
Amendment Rules, 1979, publish­
ed in Notification No. G.S.R. 386 
in Gazette of India dated the 10th 
March, 1979.
[Placed in Library. See No. LT- 
4271/79].

(3) A copy each of the following 
papers (Hindi and English versions) 
under sub-section ( 1 ) of section 
619A of the Companies Act, 1956: —

(a) (i) Review by the Govern­
ment on the working of the In­
dian Road Construction Corpora­
tion Limited, New Delhi, for the 
year 1977-78.

(ii) Annual Report of the In­
dian Road Construction Corpora­
tion Limited, New Delhi, for the 
year 1977-78 along with the Audi­
ted Accounts and the comments 
of the Comptroller and Auditor 
General thereon.

IPlaced in Library. See No. LT- 
4272/79].

(b) (i) Review by the Gov­
ernment on the working of the 
Cochin Shipyard Limited, Cochin, 
for the year 1977-78.

(ii) Annual Repost o f  the 
Cochin Shipyard Limited, Cochin, 
for the year 1977-78 along with 
the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon.
[Placed in Library. See No. LT- 
4273/79].

R ev iew  on and A nn ual R ep ort  o r  
O rissa  R oad  T ra n sp ort C om pany 
Ltd., Berham pur (G axjam ) f o r  1975- 
76 and D ir e c to r ’s R ep ort  th ereon  
and a  S ta tem en t f o r  d e la y  in  la y in g  

th e  Papers

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS

(i) The Merchant Shipping
(Examination of Engineers in the 
Merchant Navy) Amendment
Rules, 1979, published in Noti­
fication No. G.S.R. 385 in Gazette


